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Separate paging is given to this Part, in order that it may be filed as a separate compilation.IM­

PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

HOME, REVENUE AND FINANCE DEPARTMENTS.

NOTIFICATIONS.

The 23rd April 1937.

No. 1766-R.—In exorcise of the power conferred by section’1 of the Madras Irrigation Cess 
Act, 1865 (Madras Act VII of 1865), as amended by Act V of 1900, and Act II of 1913, the 
Governor of Orissa is hereby pleased to direct that the following amendments- shall be made to 
the rules for the levy o] water-cess for the irrigation of crops with water from the Dhimiri 
Nalo Bondho and Ghanchra ghat (Joint) in Syrimalo village, hamlet of Latipada in the 
A * ka taluk of the Ganjam district, pubh'shed with Madras Government, Revenue Department
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1034-35 of Part I of the Fort St.— - 1933, at Pag°s174, dated the 20th June

' Led the 4th July 1933--notification no 
George Gazelle Amendment.

rule shall be substituted, namely :

d Chanchara ghai (Joint) is supplied 0r 
shall be levied at the following rates,

id rules, the followingFor rule 1 of the sai
iri-Salo-Boudho an 

water-cess-1. When water from the
regular irrigation of cropsused for the 

namely:—

Rate per acre 
in respect of 
ryotwari dry, 

Manawari 
; or inam dry 
j lands.

Rate per acre 
in respect of 

In a m wet 
lauds.

Description of crop.

2 31

Rs. a. p. j Rs. a. p.

4 0 0 2 0 0(/) For a first wet crop which ordinarily remains on the ground 
for not more than six mouths.

(II) For a second or third wet crop which ordinarily 
on the ground for not more than six months. *

2 0 0: 2 0 0remains
i

(III) Fora first, second or third dry crop which' ordinarily ' 
remains on the ground for not more than ' J 1 1 6 0 0 11 01six months.

months. tUdU K1
6 0 0 4 0 0

SIX
i
i

(!') For a dry crop which ordinarily remains 
more than six months. on the ground for 2 2 0i 1 1 0

Provided that when the water connot be used fo * ------- ‘-------------------

»“eab, baling „ 
“• !*“1 rates shell be

The 24th April ]937
No. 1775—La-39-R.—In exercise of the nmm 

Land Acquisition Act, 1894 (Act I of 189^ C0n^rred bv RO
pleased to withdraw from the acquisition of tht uTnXa™ of ^ 48 (1) of the
at the expense of the Puri District Board for coni d ^ucd to be * ?r an<i Orissa
village of Pratapsasau, pargana Kothdesh, ziia puri UChon °f b>’ Government
dated the 5th February 1936, pubhshed at naM,’ 1°?''Crcd by lwfr>' crossing in ^
Orissa Gazette of the 12th February 1936 P 863 14l-U2, par, c]araUon no lmn

11 «f the n l dl'E ’ 
B'har and.

arc

The 26th April 1937
No. 1795—La-45-R.—Whorcas it appears to the Gove 

specified in the schedule below and situated in ??? Sutumusoront0Gllt °f Ori*
taluk, Ganjam district, is needed for a public purpos^.'!* ^Xlur villas,, St Uie land 
Belli:gunta to Geradn 2nd mile, notice to that effect is herchvU’ f°r ^nstnf ’ ° h u W s u 
in accordance with the provisions of section 4fn 0f tplVOn to all wuCUn8 a , r 
amended by the Land Acquisition Amendment Act XXXVttt4 Ac9uisitin il day ^ ftotn 
hereby authorises the Revenue Divisional Officer, Ohumsur his staff 1923 1 18946rn

aQd WotWenhetoG°vcrno8r 
t0 6*<*cise
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the powers conferred by section 4(2) of the Act. Under section 3(c) of the same Act the 
Governor appoints the Revenue Divisional Officer, Ghumsur, to perform the functions of 
Collector under section 5-A of the Act.

District—Gan jam.
Taluk—Ghumsur.

Villages—226 Sutumusoro and 227 Soropallie Nuvapollio.

Schedule.

Boundaries of the land to bo taken up.Description of 
land, wet or dry, 

inam or
poramboke, with 
survey numbers.

Approxi­
mate Whether 

jextent to waste or 
! be taken arable, 

up. j

Names of occupier or 
owner.

West. South.North. East.
I !

43 62 5 71 8

Pattadar and Enjoyer.

Sri Balunkeshwaro 
Swami of Borogam.

144-9 part 146-1 part 147 part 146-1 part Waste.024Government 
Manavari S- 
No. 147 part.

Pattadar.

56 Arable.56 part j 49 part 62'part C-23Ogadu Dolayi 

Enjoyer. 

Porusu Dolayi 

Pattadar.

Inam 
Manavari S. 
No. 56 part.

Naik

part

67 and 3713/6 203 0*06 Do.13-51. Artho Dolayi
2. Tarini Dolayi.
3. Kalu Swayi.
4. Gonga Dolayi being 

guardian

Govern m ent 
Manavari S. 
No. 13-4. 4

minor 
no. 1. Artho Dolayi.

Enjoyer. 

Tarini Dolayi.

Pattadar.
13-2 and 313/2 and 3 13/6 209/1 Waste.67-1 0-221. Ananta Padmanabha

Patnaik.
2. Pratap Chandra

Patnaik.

Governm ent 
Manavari S. 
No. 13-5. '

Enjoyer.

Pratap Chandra Patnaik. 

Pattadar.

1. Tangudu Kasi Patro

2. Tangudu Sooru Patro.

Enjoyer.

Chouduri Podhano of 
Jhadobhumi.

Pattadar and Enjoyer.

Potito Jena

13/4 Arable.13/5 0-0313/5 209/1 207 partGovernment 
Manavari S. 
No. 13-6.

0*17 Do.676767 42 partPaik Inam 
Manavari S. 
No. 42 part.

Pattadar.
Waste.0-76207 part.36, 206/1

and 2, 207
35, 20, 209-2 
and 13-2 
and 5.

289BasudeboGovernment dry 
S. No. 209-1.

1. Ananta
Patnaik.

2. Sribocho Patnaik.
3. Pratap

Patnaik.
4. Ananto Padmanabha

Patnaik.

part.Chandra

I
Enjoyer.

Ananta Basudebo Pat- 1 
naik. j

1
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U0t"%drS'\ 
nu0'bet3'

\ North- 8

\

008 \ Waste.
1

I
-

\\
patnaik •** \

Sri Bocko ■

\oat \ \Govern®, 
^anavan
No.

\ \ 1S. Arable.' 0*C520S
1pattadar. ■\

dulvasi ?&lr0d SooiuPatroTanga 
o, Tangaaaat bernrneG Q v art S. •Mauav tiEnjoy er.•;01 part-No.

CVioudari °f
jhadobhutnu

0-08 ; VTaste.35\ud Enjoy er. 

E&sndebo

239 i38|l part: \pattadar a

Ananta 
naik.

\ o38|3

\ \
\Pat-

\Government
Manavan

‘238-V Pan-

\\ \ \i
No. \

pattadar. 309 2S8|iparti
33 Part

1. 3uje3ii’Das3
Gnndicba Dass.

Enjover.

tmen* 
i S.\2.Govern 

Manavan
No. *238-2 part,

'

Lingaraju \ 
BeWugunta. \

\Tangndn
Patro,

\ :' \
\ \pattadar.

♦ i Jujesti Dass
Government, n Gundicka Daas.

Manavan ©• ' *■
No. S3 Part- Enjoyer.

Tangudu bingaraju
Patro. Bellugunta.

\
v 33 part

\
l \

\ \

225 Sotopalli Nuvapalli.

pattadar.

, ' cbinam Vequaeu Patro 
Governs** * of peilngonta. 

Manavan ,
No. <J9*2 part

0*14 . Waste.
99--2 part 9914 

and 99J4. x!3. \S u turnu- 
. soro.\

Enjover.

Vyeyaraju Soora\a 
‘ Raju, Berhampore. \

pattadar and Enjoyer.

Vvsvaraju Sooraya
Bnju, Berhampore.

■
99(2 99(2 part \ 0*14 Do,

and 173.
173,10115 1T2

176-5A. 'r overnment
°:'t. S.So.994-

0-281

The 27th April 3937.

___Whereas it appears to the Government of Orissa that the land
No. below and situated in the 1ST Tammayyapeta village, Parlakimedi

-P -ificd in l^c sc}'e. needed for a public purpose, to wit, tor further extension of the 
T„k Gauiavn district,^ n0tjce to that effect is hereby given to all whom it may concern
VLrlahirnedi-Gnnupnr K 'Visions of section 4(1) of the band Acquisition Act 1 of 1894 an 

• , accordance vVlt^ A(.auisition Amendment Act XXXV111 of 1923: and the Governor here- 
amended by the *0^r> Bcrhampuv, his staff and workmen to exercise the powers

thorises the
by a«
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conferred by section 4(2) of the Act. Unde - section 3(c) of the same Act the Governor appoints 
the 2nd Officer, Bcrhampore to perform the functions of Collector under section Ev of 
the Act

Schedule.

Boundaries. Approxi­
mate 

extent 
to be 

taken up.

Name of 
owner.

Village.Taluk. Description.District.

North. East. South. West.

32 41 5 G 87 9 10

r
A. Cents,|

No. 324 |S. Nos. 82 
Kuttangi i to 35. 
village.

Parla-
kimedi.

Taramayya-
peta.

27 A (Parti | Mahar a j a No. 3:24 
Dry Assessed. Sahib of j Kottangi 

P a r 1 a- village, 
kimedi.

Gan jam 27A part 1 39

j 27. C.
: proposed 
j foracqui- 
! sit-ion.

27 B (Part) 
Dry Assessed.

Do. 33 part. 
34 and

No. 324 
Kottangi 
village.

27B part 1 11

35.

S. No. 27B1 27C part 
proposed ! 
for acqui-i 
sition. i

0 34S. No. 32 
and 33 
pa it.

27 C (Part) 
Dry Assessed,

Do. No. 324
Kottangi
village. 2 84

i

Whether waste or arable—Waste.

The 25ih April 1937.
No. 1792—La-4 R.—Be clarati on.— 

Whereas it appears to the Government of 
Orissa that land is required to be taken by 
Government at the public expense for a 
public purpose, viz , for the construction of 
a bridge over the Burrah river in mauzas 
Rurhia and Malanandpur, thana Jajpur 
nos. 4 and 22, pargana Jajpur, district 
Cuttack, it is hereby declared that for the 
above purpose two pieces of land measuring, 
more or less, 2f> 36 acres bounded on the—

The 27th April 1937.
No. 1810—La-46 R. ~W he re as

appears to the Government of Orissa that 
land is required to be taken by Government 
at the expense of Puri Municipality fort a 
public purpose, viz , a sweeper s path in he 
village of' Kundhaibent sahi, Puri Town, 
pargana Rahang zila Puri it i9 hereby 
notified that for the above purpose a piece 
of land measuring, 0*004:9 acres, bounded 
on the—

it

North and East—By the mauza boundary 
of the Daitapara sail1 
and portions of plo^ 

2443, 24^:1
2439, 2442,

Block A—(Mauza Rurhia).
(Measuring uiOTe or less 5-19 acres.)

North—By plot no. 1101,
East—By portion of plots nos. 1107/1232, 

1107, 1098, 1108, 1109, 1110, 
1121. 1119, 1118 and 1216,

South—By a portion of the boundary line 
between mauzas Rurhia and 
Malanandpur,

West—By portion of plots no?. 12! 6, 
1118, 1119, 1121, 1110, 1111, 
1109, 1109/1244, 1098, 1097 
and 1099;

Block B—(Mauza Malanandpur).
(Measuring more or less 20-17 acres)

North--By a portion of plot no. 31/842 
and a portion of the boundary 
line between mauzas Mala­
nandpur and Rurhia,

nos.
2440,
2438, 2437 and 2436 
of the mauza Kundbai-
bentsahi,

South and West—By portions of plot
2487, 1456 and 

1427 of the mauza 
Kundhaibentsahi.

is required within the aforesaid village of 
Kundhaibentsahi.

This notification is made, under the provi­
sions of section 4 of Act I of 1894, to all 
whom it may concern.

A plan of tho land may be inspected in 
the office of Collector of Puri.

Objections to the acquisition, if any, filed 
under section 6-A, by any person interested 
within the meaning of that section on or 
before the 30th May 1937, before the 
Collector of Puri, will be considered.

nos

East—By plot no. 33 and portion of plots 
nos. 121, 138, 148, 141 and
140,

South—By a portion of plot no. Ill,
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Block B (measuring more or less 0-]8 

North-By portions of plots nn<, and 23S6, s-
acre).
2376

,—By portion of plots nos. 258, 1*7 
144, 148, 142,1AS/S3S, 81 andWest

East—By portion of plot no. 2376, 
South—By portion of plot no. 2388, 
West—By portion of plot no. 2387 ;

ina more or less 0-24

30; aforesaid uianzas of

made, under the 
Act 1 of 1394, to

arc re quired within the 
Rurhia and Malanandpur.

This declaration is 
provisions of section 6 of 
all whom it may concern.

The plan of the land may be inspected in 
the office of the Laud Acquisition Deputy 

Collector, Cuttack.

acre).
North, East and South—By portion of

no. 2381,

Bloch 0 (measuring

West—By portion of plot no. 2379;
Mauza Mangalpur.

Block D (measuring more or less 0-45 acre). 
North and East—By portion of plot no. 544,
South—By a boundary line between 

mauzas Mangalpur and Agrabat,
West—By plot no. 546 ;

The 26th April 1987.

No. 1793—L>2-R.—Declaration.
the Government otWhereas it appears to 

Orissa that land is required to be taken by 
Government at the expense of the Sambalyur 
District Couucil for a public purpose, viz., 
for the extension of the road side tank in the 
6th mile of Sambalpur-Bargarh road, in the 
village of Sansinghari, pargana P. S. Sadr, 
zila Sambalpur, it is hereby declared that for 
the above purpose a piece of land measuring, 
more or less, 0-76 acre of standard measure­
ment, consisting of plot nos. 498/1 (0-23) 
499/1 (0-10), 500/1 (0-41), and 491/1 
(0-02) bounded on the—

Mauza Sankarpur.

Block E (measuring more or less 1 67 acres).

North—By plot no. 549,
East—By portion of plot no. 550,
South—By portion of plot no. 553,
West—By portion of plot nos. 554 and 1;

Mauza Mangarajpur.North—By plot nos. 499 and 500,
East—By plot no. 491,
South—By plot nos. 1226, 1225 and 492^ 
West—By plot nos. 4'9 and 498,

is required within the aforesaid village 
of Sansinghari.

Block F (measuring more or less 0*55 acre).

North—By a portion of plot no. 560,
East—By a portion plot no. 531,
South and West—By portion of plot 

•no. 540 ;This declaration is made, under the
provisions of -section 6 of Act I of 1894, to 
all whom it may concern. required within ihc aforesaid 

Agrabat, Sankarpur,
Mangarajpur.

This declaration is made, under the 
sions o* section 6 of 
whom it

are
mauzas of 

andMangalpurA plan of the land may he inspected in 
the office of the Deputy Commissioner, 
Sambalpur

a i t - provi-
Act I of 1894, to allThe 26lh April 1037. may concern.

Ns. 1734--La-13 R.—Declaration.— 
Whereas it 
Orissa that lauds are

Plans of the land may he inspected in the
office of the Land Acquisition Deputy 
Collector, Cuttack Collectoratc.

appears to the Government of 
j required to be taken by 

Government at the expense of the Cuttack 
District Board for a public purpose, viz., for 
the replacement of Gocbar lands acquired for 
a now road from Agrahat to Ramchandrapur 
and Charbatia station approach road in 

Agrahat, Mangalpur, Sankarpur and 
Dalijom,

By order of the 

P. T.
Chief S

Governor, 
MANSE1ELD, 

ecretary to Goner
Corrigendum.

The 22nd April 1937.
No. 5165—1H-3/37-A.—In notification

no. 8773-A., dated the 17th December 1936,
published at page 292, 1 art 111 of the Ori
Gazette, dated ihc 18th December 1936,
substitute 19th October for 18th October
against “ Dashahara (Durga and Lakshmi
Puju)” and in notification no. 8775-A., dated
the 17 th December 1936, published at pages
292-93 of the same Gazette, substitute 20th
October for 19 th October against
“Dashahara”.

MANSFIELD,
ecTetary to Gov

nment.mauzas 
Mangarajpur,
Cuttack, uos. 135,136,11 and 25, lespectively, 
zila Cuttack, it is 1 creby declared that 
for the above purpose six pieces of land 
measuring, more or less, 3-31 acres bounded 
on the—

pargana thana

ssa
Mauza Agrahat.

Block A (measuring more or less 0-22 
North—By a portion of plot no. 3780, 
East—By n portion of plot no. 3783, 
South—By a portion of plot no. 36^.2, 
West—By a boundary line between 

Agrahat and Bandala;

acre).

mauzas P. T.
Chief s

ernment. A-
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EDUCATION, HEAeLTHAND LOCAL SELF-GOVT,

NOTIFICATIONS.
The 6th April 1937.

No. 1857 ‘Ex-47/37-L.S.-G.—The following draft of 
which it is proposed to make in exercise of the

rules
> powers conferred

by sub-section (2) of section 8 of the Dangerous Drugs Act, 1930 
(II of 1930), is published as required by sub-section (1) of section 
36 of the said Act for the information of all persons likely to be 
affected thereby, and notice is hereby given that the said draft 
will be taken into consideration on or after the 14th May 1937.

2. Any objection or suggestion which may be received in 
respect of the draft before the date specified will be considered 
by the Governor in Council.

Rules framed under the Dangerous Drugs Act.
1937.The

—In exercise of the powers conferred by 
sub-section (2) of section 8 of the Dangerous Drugs Act, 1930 
(II of 1930), the Government of Orissa are pleased to make the 
following rules c—

1. Short title.—These rules may be called the Orissa 
Dangerous Drugs Rules, 1937.

2. Definitions.—In these rules, unless there is anything 
repugnant in the subject or context,—

(a) “the Act’" means the Dangerous Drugs Act, 1930,'
(b) “Collector” means the chief officer in charge of the 

administration of the district for the time

No.

revenue
being and includes any officer specially authorized 
by the Board of Revenue, Orissa, to exercise 
throughout the province or in any specified area 
therein all or any of the powers of a Collector under 
the rules;

(c) “Approved practitioner” means—
(i) any person registered as a medical practitioner 

under the Medical Act, 1858, and any Act of 
Parliament amending the same, or under any 
law for the registration oE medical practitioners 
for the time being in force in any part of British 
India,

(ii) any person registered as a
Dentists’ Act, 1878, and any Act of Parliament 
amending the same, or

dentist under the

...»
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(Hi) any person possessed o£ qulifications 'which render 
hinr eligible lor registration as a medical practi­
tioner or dentist, as the case may be, under the 
Medical Act, 1858, the Dentists’ Act, 1878, and 
any Act of Parliament amending the same Acts, 
ox under any law for the registration of medical 
practitioners or dentists for the time being in 
force in any part of British India, and approved 
by the Collector for the purpose of these rules, 
or of corresponding rules for the time being in 
force in any part of British India,

N anT Person practising veterinary medicine and 
surgery who has obtained the diploma' of a 
recognized veterinary institution,

M any other person engaged in medical, dental or 
veterinary practice and approved by the Commis­
sioner of Excise for the purpose of these rules or 
of corresponding rules for the time being in force 
in any part of British India;

(d) “ Dangerous medicinal drugs” means—
(i) coca leaf,

(ii) coca derivatives, 
(Hi) medicinal hemp
(iv) opium derivatives otheT than prepared opium, and
(v) notified drugs as defined in sub-clause (g) of this 

clause;
(e) “Licensed chemist” means a person who hasa licence under these rules for the sale on prescrip­

tion of dangerous medicinal drugs and for the 
manufacture of medicinal opium or of preuamHn™ 
containing morphine, diacetylmorphme oHocS
from materials which he is lawfully entitled to 
posssss j

(/) “ Licensed dealer ”

obtained

means a person who has obtained a licence under these rules for the sale of dangerous
medicinal drugs otherwise than on prescription
and for the manufacture of medicinal opium or of
preparations containing morphine, diacetylmorphine
or cocaine from materials which he is lawfullv 
entitled to possess ; ^

(rL
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(g) ' Notified drugs ” means any narcotic substance other 
than coca derivatives, medicinal hemp and opium 
derivatives which the Governor General in Council 
may, by notification in the Gazette of India made 
in pursuance of a recommendation under article 10 
of the Geneva Convention, declare to be a manu­
factured drug •

(h) “ Prescription ’7 a prescription given by an 
approved practitioner for the supply of any dangerous 
medicinal drug to a patient;

means

(i) “ Transmission ” means—
(i) to import interprovincially into Orissa,

(it) to export interprovincially out of Orissa, and 
(in) to transport within Orissa ;

(j) u Form ” means a form in the appendix to these rules.
3. Manufacture.—A licensed dealer or chemist may, subject 

to the conditions of his licence, manufacture medicinal opium or 
any preparation containing morphine, diacetylmorpbine or cocaine 
from materials which he may lawfully possess under these rules.

4. Possession.—Any person may possess such quantity of 
dangerous medicinal dings as has been at one time dispensed and 
sold to him for his own use in accordance with the provisions of 
rule 20 or of corresponding rules for the time being in force 
in any part of British India, outside Orissa subject in the case 
of coca leaves and coca derivatives to the maximum quantities 
noted below:—

Quantity for veterinary 
practice.

Description of dangerous 
drugs.

Quantity for other cases.

321

2 ounces.4 ounces(a) Coca leaves

(b) Crude cocaine 10 grains except when 
certified in the same 
prescription to be 
required for purely 
surgical use or external 
application.

5 grains
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; Quantity for veterinary 1 Quantity for other casos. 
| practice.Description of dangerous 

drugs.
J.-----

321

5 grains except when 
certified in the same 
prescription to be 
required for purely 
surgical use or external 
application.

(c) Ecgonine or all drugs 5 grains 
synthetic or other­
wise having a like 
physiological effect 1 
to cocaine.

(d) Cocaine Do. ... 5 grains except when
certified in the same 
prescription to bo 
required for purely 

1 surgical use or external 
| application.

!1

(c) Preparations contain­
ing more than 0 *1 per 
cent of cocaine.

iThe quantity of Such quantity 
cocaine contained he applicable to the 
in the preparation class mentioned above 
should not exceed to which the prescrip - 
10 grains. tion belongs.

as shall

i

5. An approved practitioner may possess dangerous 
drugs for use in his practice hut not for sale:

Provided that—

(a) he shall keep an accurate record of his 
in such practice,

medicinal

dealings
(b) such record shall be made available

to an excise officer of and above 
Sub-Inspector. for iinspection 

tiie rank of
6. An approved practitioner in char ere of a i 

sary authorized in this behalf by the Collect m- u 01 dlsPen‘ 
under rule 22 may possess dangerous medlL J 0Vdert made
in the hospital or dispensary in such manner as mJ?§S 
by such order. T as may be specified
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7. A licensed dealer or licensed chemist may possess in his 
licensed premises such quantity of dangerous medicinal drags as 
may be specified in his licence.

8- A person to whom a pass has been granted under these 
rules for the transmission of dangerous medicinal drugs may 
possess such quantity of such drugs as may be specified in 
the pass.

9. Transmission.—Any person may transport or import 
interprovincially dangerous medicinal drugs which he may lawfully 
possess under rule 4.

10. An approved practitioner not in charge of a hospital or 
dispensary majq subject to rules 5, 10 and 17, import interprovin­
cially any dangerous medicinal drugs under a pass obtained from 
the Collector or the Superintendent of Excise.

11. An approved practitioner in charge of a hospital or 
dispensary authorized in this behalf by the Collector by an order 
under rule 22 may, subject to rules 16 and 17, import interprovin­
cially or transport within Orissa dangerous medicinal drugs for 
use in the hospital or dispensary on an indent countersigned by—

(i) The Civil Surgeon of the district in which the hospital
or dispensary is located or

(ii) The Chief Medical Officer of the Railway administra­
tion concerned, if the hospital, or dispensary is 
maintained by any Railway, or

(Hi) The Director or Deputy Director of the Civil Veteri­
nary Department or the officer of that Department 
in charge of a range, if the person importing or 
transporting is in charge of a veterinary hospital.

12. A licensed chemist or licensed dealer may, subject to 
rules 16 and 17, transmit dangerous medicinal drugs.for bona fide 
medicinal purposes under a pass obtained from the Collector:

Provided that such a pass shall not be granted for the trans­
mission of any such drug in a quantity exceeding the quantity of 
such drug which such chemist or dealer may possess in his licensed 

in accordance with his licence.premises
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aud°the rules regulating transmission in any other 1 rovince or 
State through which the drugs pass, have been complied with.

14. A pass for export interprovincially can be issued onl}7 on 
production of a permit from the officer authorized by the rules in 
force in the place of destination to issue permits for the import of 
dangerous medicinal drugs.

15- A person may convey or cause to be conveyed dangerous 
medicinal drags through Orissa in transit between any two parts 
of India other than Orissa, provided that—

(1) he has obtained a pass covering the consignment__

w WaSST,- Esc,se' " ““ ”
(Feudatory) States,

(6) in other cases from the officer authorised bv the
passes for the import of i^tlnatlou to issue 
drugs; P rt °f dan§^ous medicinal

is auy of the Orissa

(2) he sends the consignment in n^Land sealed, an/does not packed

ny district „r
& lt7.tr T f **Jist,icr“r

„ be t
-■ - 1 P°st provided that— transmitted
(I) he has obtained a

(«) h the drags are to be
•°m the Collector 

tuat district,
(b) in all other CmPK t

the Province or StaTe^ tk\ Proper auth 
sent. "tate to which the Jonties in

gs are to be

permit—

-ssaasa*,ssa,
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(2) he uses only the parcel post and has the parcel insured
(o) he furnishes with the parcel a declaration stating the 

names of the consignor and consignee, the numbers 
and dates of licences held by them, the contents of 
the parcel in detail, the number and date of the 
permit covering the transmission, and such other 
particulars as may be prescribed from time to time 
by the Excise Commissioner;

(4) he shows distinctly in his account books the name of 
the consignee and the quantity of drugs sent to him 
by post.

17 (1) Every person transmitting dangerous medicinal drugs 
shall comply with such general or special directions 
as may be specified in any pass under which the 
transmission may be effected.

(2) Every such pass shall be in Form D. D. 4. '
18. Sale.—The Collector may grant to any person a licence 

for the sale of—
(a) all dangerous medicinal drugs; or
(b) dangerous medicinal drugs other than coca leaf and

coca derivatives.
19. (1) A licensed dealer may, subject to the conditions of his 

licence, sell otherwise than on prescription—
(a) to a licensed dealer or to a licensed chemist,
(b) to an approved practitioner for use in his practice,
(c) to an approved practitioner in charge of a hospital or

dispensary for use in the hospital or dispensary,
(d) to any person authorized to purchase the drug sold by

the rules in force in any part of British India other 
than Orissa;

any dangerous medicinal drug in a quantity not exceeding the 
quantity which the purchaser may lawfully possess.

(2) Every licensed dealer shall maintain a written record in 
Form D. D. 3 of the sale of any such drug and shall plainly mark—

(a) every package or bottle containing ecgonine,
morphine, diacetylmorphine, medicinal hemp or 
medicinal opium or their respective salts with the 
amount of the drug in such package or bottle;

cocaine,
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ration or admixture ol any ui 
drugs—

(i) in the case of a poivdev, solution or ointment with 
the total amount thereof in the package or bottle 
and the percentage of the drug in the powder, 
solution or ointment;

(ii) in the case of the tablets or similar articles other 
than those mentioned in sub-clause (i) containing 
any of the aforementioned drugs, with the quantity 
of the diug contained in such table or article and 
the number of such tables or articles in the 
package or bottle.

20. (1) A. licensed chemist may sell dangerous medicinal 
diugs on prescription sublet to the following conditions:—

(«) (?') The prescription shall be in writing and shall be 
dated and signed by the approved practitioner giving 
it with his full name, address and qualification and 

show ™ and address of the person for 
(®r Ior the use of "'hose animal) the

SStsSS “d ,keto“ of ffo
(u) In the case of a prescription given bv a A* f* + +1Ktsr^or40““ pe„;tis; ssonly”. "ord* for local dental treatment

(m) In the case ol a prescrintinn -•
practitioner the prescription^ l!?’ / veteriuar.Y 
ot animals only and shall Koa ^01‘ treatment 
treatment of animals only”. ^ ai the Words “ tor

(b) A licensed chemist 
unless he is aequatnted'ivithlm^ a Prescription
approved practitioner by whom n lgnature °f the
tamiKlr " S\L"'r°rts f» have
taunly of the person for who- “ th Pmon or the

Srir*£‘Sts-tt: of
(C) A

e and siSlgu a Prescription atserves it.
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(d) A licensed chemist shall not serve coca leaves or
coca derivatives more than once on the same 
prescription and shall retain every prescription 
authorizing the use of such drugs.

(e) A licensed chemist shall not serve dangerous medicinal
drugs other than coca leaves and coca derivatives
niore than once on the same prescription, unless 
it bears a superscription by the approved practi­
tioner who prescribed it, stating that it is to be 
repeated and the intervals or time alter which, and 
the number of times (not exceeding thiec) that it is 
to be repeated. In the absence of such a 
superscription, the prescription shall be retained 
by the licensed chemist after it has been served 
once.

If the prescription bears a superscription as aforesaid, it is 
to be retained by the licensed chemist only after 
it has been served for three times, or the number 
of times fewer than three mentioned in the pre­
scription and in the meantime, the person serving it 
shall sign the prescription on every occasion that 
he serves it and note the date of every such 
occasion :

Provided that a prescription prescribed by an approved 
practitioner for his own use shall not in any case be 
dispensed more than once.

(/) A licensed chemist shall not serve any prescription 
presented for repetition before the interval specified 
in the superscription has elapsed since the prescrip­
tion was last dispensed.

(g) A licensed chemist shall keep every prescription on 
the premises where he dispensed it and shall 
produce it for inspection by an officer of the Excise 
Department not below the rank of a Sub-Inspector 
of Excise.

written record in(2) A licensed chemist shall maintain a 
Form D. D. 3 of every sale made by him under this rule.

21. Approval, authorization licences and passes.—(a) The 
Commissioner of Excise may for purposes of sub-clause (v) of 
clause (c) of rule 2 approve any person engaged in medical, 
dental or veterinary practice.
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(b) The Collector may approve any person possessed of the 
qualifications specified in sub-clause (in) of clause (£) of rule 2.

22. The Collector may, with the sanction of the Commissioner 
of Excise by general or special order in Form D. D. 5, authorize 
any approved practitioner in charge of a hospital or dispensary 
to possess, import interprovincially into Orissa and transport within 
Orissa dangerous medicinal drugs in such manner as may be
specified in such order.

23. (1) The Collector may grant to any person 
licence in Form D. D. 1 permitting him to sell dangerous 
medicinal drugs otherwise than on prescription and to manufactur e 
medicinal opium or preparations containing morphine, diacetyl- 
morphine or cocaiue from materials which he is lawfully entitled 
to possess.

a dealer’s

(2) The Collector may grant to any person a chemist's licence 
in Form D. D. 2 permitting him to sell dangerous medicinal drugs 
on prescription and to manufacture medicinal opium or preparations 
containing morphine, diacetyimorphine or cocaine from materials 
which he is lawfully entitled to possess.

(3) A fee of rupee one shall be charged for the 
licence under sub-rules (1) and (2). grant of any

24- (I) Subject to any directions that the Commissioner may 
give in this bebalf, tbe officer wbo has granted a licence to or has 
by order approved or authorized any person under these rules—

may cancel or suspend such license
(i) if such person has—

or order—

(a) failed to pay any duty or fee payable by hi
(IA by himself or by any servant or person acting on v bis behalf committed any breach oi tbe conditions 

of such licence or order or of these rules, or
lc) been convicted oi any offence under tbe Act, or V under tbe law for tbe time being in force relating 

to excise revenue, or of any criminal offence; or
lit) if it is a condition of such licence or order that it' xcay be cancelled or suspended at tbe will of such 

officer; or

(in') in any other case not falling either under clause^ or clause [ii) after giving to such person fifteen 

days’ notice; and

im, or

(*)
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shall cancel such licence or order within fifteen days of the receipt 
of a notice from such person that he desires to surrender the 
same.

(2) When such licence or order is cancelled or suspended, 
such person shall forthwith make over to the Collector all dangerous 
medicinal drugs then in his possession.

25. Disposal of drugs and confiscated articles.—The 
Collector shall cause all dangerous medicinal drugs made over to 
him on cancellation or suspension of a licence or order, to be 
examined by the Chemical Examiner or by such other officer as 
the Commissioner may direct. If any such drugs are certified by 
such officer to be fit for use the Collector may sell them to any 
dealer or chemist licensed under these rules or under any corres­
ponding ru’es for the time being in force in any other part of 
British India or to auy person authorized by an order under rule 22 or 
any corresponding rules in force as aforesaid. The sale-proceeds 
of such drugs shall be paid to the person whose licence has been 
cancelled or suspended. The Collector may require any licensed 
dealer or chemist to purchase at such price as the Collector 
may direct any quantity .of such drugs not exceeding such quantity 
as the Collector may determine to be ordinarily saleable by him 
in two months. If any such drugs are certified by the officer 
aforesaid to be unfit for use the Collector shall cause them to be 
destroyed.

Note.—All dangerous medicinal drugs and all other articles confiscated under the 
Act in connexion with any offence relating to these rules shall be disposed of in accordance 
with the rules framed by the Government of India.

23. Issue of subsidiary orders.—Subject to the provisions 
of the Act and of these rules, the Commissioner of Excise may from 
time to time give such directions as it may think fit for the 
purpose of carrying out the provisions of these rules.

27. Appeal and revision.—(l)An appeal shall lie to the 
Commissioner of Excise from an order of a Collector under these 
rules, if presented to the Commissioner of Excise or to the 
Collector for transmission to the Commissioner of Excise within 
thirty days from the date of the order:

Provided that every memorandum of appeal relating to 
cancellation, suspension or withdrawal of a licence for the retail 
sale of opium shall be submitted within 15 days from the date 
of the order appealed against to the Commissioner of Excise 
through the Collector against whose order the appeal is 
made. Such petition of appeal shall invariably be forwarded

■ #.
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, P11 . the Commissioner of Excise within
% presentation with the original records of the
ca'e h aDV, and with any oteemtons the officer forwarding it 
may" wish to make thereon. Thepenod for the presentation of 
appeal shall be counted from the date of the original orders and 
not from the date of rejection of any subsequent petition for 

revision.
(21 A petition of appeal from or for revision of any order shall 

not. be entertained unless it is accompanied by the original order 
cr authenticated copy thereon or the omission to produce such 
order or copy is explained to the satisfaction of the authority 
to whom the petition is made.

28. Exemptions.—k\\ preparations containing not more than 
0-2 per cent of morphine or 01 per cent of cocaine and any 
preparation which the Governor-General in Council may by notifica­
tion in the Gazette of India made in pursuance of a finding 
under article 8 of the Geneva Convention declare not to be a 
dangerous medicinal drug may be imported, exported, transported,
possessed and sold without restriction.

29. The provisions of these rules shall not apply to the 
importation, exportation, transport, possession or sale of codeine, 
dionin and their respective salts, unless the quantity involved in 
any transaction or possessed at any one time exceeds one pound.
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Orissa Manufactured Drugs Rules.

APPENDIX.

NOTIFICATION.
In exorcise of the powers conferred by sub-section (2) of section 8 of 

the Dangerous Drags Act 1930 (II of 1930), the Government 
are pleased to make the following rules:—

RULES.

I.—Shobt Title And Extent.

1.—(1) These rules may be called 
Drugs Rules, 1937”.

(2) In these rules, unless there is something repugnant in the 
subject or context,—

(a) “The Act” moans the Dangerous Drugs Act, 1930.
(b) “Approved practitioner” means—

(i) any person registered as a medical practitioner under the 
Medical Act, 1858, or any Act of Parliament amending 
the same, or under any law for the registration of medical 
practitioners for the time being in force in any part of 
British India, or

(ii) any person registered as a dentist under the Dentist Act, 
1878, or any Act of Parliament amending the same, or 
under any law for the registration of dentists for the time 
being in force in any part of British India, or

(m) any person possessed of qualifications which render him 
eligible for such registration as a medical practitioner or 
dentist, as the case may be, and who is approved by the 
Collector for the purpose of these rules, or of corresponding 
rules for the time being in force in any part of British 
India, or

(tt?) any other person engaged in medical or veterinary practice 
and approved by the Commissioner for the purpose of 
these rules or of corresponding rules for the time being 
in force in any part of British India;

(c) “Collector” means the Chief Officer in charge of Revenue
Administration of a district for the time being and includes 
any officer specially authorised by the Provincial Government 
or the Commissioner of Excise throughout the province of 
Orissa or in any specified area theiein all or any of the 
powers of a Collector under these rules;

(d) “Commissioner” means the Commissioner of Excise, Orissa;

of Orissa

the “Orissa Manufactured
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interprovincially” as defined in 

2 of the Act;
(f) “Export” means “to export 

clause (1) of section
Licensed Chemist” means a persou 

licence under these rules—
(/) for the manufacture of medicinal opium or auy preparation 

containing morphine, diacetylinorphine or cocaine from 
materials which he is lawfully entitled to possess, and

who has obtained a
(/) “

(2) for the possession and sale on prescription of any 
manufactured drug other than prepared opium.

(g) “ Licensed dealer” means a person who has obtained a licence 
under these rules—

(1) for the manufacture of medicinal opium or of any prepara­
tion containing morphine, diacctylmorphine or cocaine 
from materials which he is lawfully entitled to possess,
and

(2) for the possession and sale otherwise than on prescription 
of any manufactured drug other than prepared opium ;

(h) “ Import ”clause (,) of sectioStto1^7^ ” as defilled inmeans “

(^“Prescription” means a prescription given by an approved 
practitioner for the supply of any manufactured drug other 
than prepared opium in accordance with these rules.

III.—Manufacture.

3. A licensed dealer or 
conditions of his licence, a licensed chemist 

manufacture— may, subject to the
(1) medicinal opium from opium lawfully possessed by h
(2) any preparation containing morphine , diacctylmorphine or

cocaine horn morphine, diacetylinorphine or cocaine law­
fully possessed by him.

4. A licensed chemist 
dispense on prescription 
opium.

im, and

may, subject to the provisions of rule 24, 
any manufactured drug other than

prepared
^ Possession.

0. Any person may possess any manufactured drue other than 

India. g m forcc ln any part of British
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6. An approved practitioner may possess for use in his practice but 
not tor sale, the following quantities of manufactured drugs

(a) opium derivatives other than prepared opium containing in
aggreg^e n°k more than 120 grains Avoirdupois of either 
morphine or diacetylmorphine or both,

(b) coca derivatives containing not more than 60 grains Avoirdupois
of cocaine in the aggregate,

(c) medicinal hemp up to two drams (54.6 grains Avoirdupois) in
the case of extract and 1 lb. in the case of tincture,

({/) any other narcotic substance declared .to be a manufactured 
drug under sub-clause (ii) of clause (cj) of section 2 of the 
Act, up to such quantity as may be fixed by the Commis­
sioner :

Provided that the Collector may by special order authorise any such 
practitioner to possess as aforesaid any of the said drugs in a larger 
quantity.

Explanation.—The expression “ for use in his practice” covers only 
the actual direct administration of the drugs in injections, surgical operation 
or other emergent cases by or in the presence of an approved practitioner. 
All other issues of the drugs, by au approved practitioner from his 
dispensary shall amount to sale except in the case of issues free of charge 
from specially recognized charitable institutions.

7. A person authorised in this bohalf by the Collector by an order 
made under rule 28 may possess manufactured drugs other than prepared 
opium in such quantity and in such manner as may be specified in that 
order.

8. A liconsed dealer or a licensed chemist may possess manufactured 
drugs other than prepared opium in such quantity and in such manner 
as may be specified in his licence.

9. A person to whom an authorisation has been granted under these 
rules for the import, or export or transport of manufactured drugs other 
than prepared opium may possess such drugs in such quantity and in 
such manner as may be specified in the authorisation.

V.—Import, Export and Transport.

10. Any person may import, export and transport such quantity 
of manufactured drugs other than prepared opium as he may lawfully 
possess under rule 5.

11. An approved practitioner may import, export and transport such 
quantity of manufactured drugs other than prepared opium as ho may 
lawfully possess under rule 6.

u«
\
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made under rule - 7 V as may be specified in that■ srnfiC — s;,a *«.«* «■ E»,
or Assistant Director of the Civil Veterinary Department.

in whom an authorisation has been granted under 
manufactured drugs other than prepared 

in such a manner as
13. A person

these rules for the import of _ 
opium may import the drugs in such quantit) and 
may be specified in the authorisation granted to him.

14. A licensed dealer may, subject to the conditions of his licence, 
export manufactured drugs other than prepared opium to any part of 
British India outside the Province of Orissa subject to the terms of an 
import authorisation granted under the rules for the time being in force 
in such part of British India and countersigned by the Collector as 
required by rule 32.

15. A person authorised in this behalf by the Commissioner by 
a special order made under rule 29 may export manufactured drugs other 
than prepared opium, may transport tho drugs in such quantity and in 
such manner as may be specified iu that order.

16. A person to whom a pass has been granted under these rules 
for the transport of manufactured drugs other than prepared opium may 
transport tho drugs in such quantity and in such manner as may be 
specified in the pass granted to him.

17. Every person inporting, exporting or transporting manufactured 
drugs other than prepared opium shall comply with such general or special 
directions as may be given by the Commissioner.

18. Nothing in these rules shall be deemed to permit the import of 
mriacturcd drugs other than prepared opium from any part of British

India outside the Province of Orissa unless the rules for the time being 
in force iu such part of British India relating to the export of such drugs

ma

D° ono shall import, export or transport by post mannered drugs other than prepared opium.

opiur^nlalM5^0icI3^r-dtdn,8!i 1hCI than PrC]farfCd
»>»>«. t. ““( ) Only the parcel post shall b

(2) the parcels shall be i
(3) the

e used;
insured;

cas^of5 transmit by .pa88 wbich ^all, in the
Orissa, be issued^K j^trict within the Province of 
other cases by the n ^ b° 9°^e?tor °* that district and in 
the parcels are addressedMonties in the province to which
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(4) the parcels shall be accompanied by a declaration stating the
names of the consignee and the consignor, the contents of 
the parcels in detail, the number and date of the pass 
covering tho transmission and the number of the licence 
held by the consignee; and

(5) the consignee shall show distinctly in his account books the
name of tho consignor and the quantity of drugs sent to 
him from time to time by post.

VI.—Sale.

21. (L) A licence dealer may, subject to the conditions of his 
licence sell, otherwise than on proscription,—

(a) to another dealer or chemist licensed under these rules or under 
the corresponding rules for the time being in force in any 
part of British India outside the Province of Orissa;

(l>) to an approved practitioner,

(c) to a person authorised under rule 28 or under any corresponding
rules for the time being in force as aforesaid, or

(d) to any person authorised to export the drugs under rule 29,
manufactured drugs other than prepared opium not exceed­
ing the quantity which such dealer, chemist, practitioner 
or person may lawfully possess provided that the drugs- 
shall not be delivered to any person, not licensed or other­
wise authorized to be in possession of the drugs, who 
purports to bo sent by or on behalf of a person so licensed 
or authorised, unless au authority in writing, signed by the 
person so licensed or authorized, to receive the drug on his 
behalf is produced and unless the licensed dealer is satisfied 
that the authority is genuine.

(2) Such drugs shall be sold only in packages or bottles plainly 
marked with the amount of tho drugs in each package or bottle.

(3) Any preparation, admixture, extract or other substance containing 
such drugs shall be sold only in packages or bottles, plainly marked—

(a) in the caso of powder, solution or ointment, with the total
amount thereof in each package or bottle and tho percentage 
of the drug in the powder, solution or ointment, and

(b) in the case of tablets or other articles, with the amount of the
drug in each article and the number of articles iu each 
package or bottle.

22. Every package or bottle containing manufactured drugs other 
than prepared opium shall be marked with the percentage or proportion or 
amount of opium, Cannabis Indica, morphine, diacetylmorphinc or cocaine 
contained iu tho drugs.

»*3

&
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sen manufactured drugs other than 
the following conditions,

trr sjsyr
prepared ptS‘i”U«> *

namely:—

(b) he shah seU the drugs only once on a prescription, unless it 
hoars a superscription by an approved practitioner stating 
that it is to be'rcpcated and at what intervals of time ana 
how many times it is to be Tepcatcd:

Provided that if it appears that the drugs have already been sold 
the prescription three times or such , number of times 

less than three as the prescription is required to bo repeated, 
or that the interval specified in the superscription .has not 
elapsed since it was last dispensed, he shall not sell the 
drugs on such prescription, except on a further superscrip­
tion in that behab by an approved practitioner;

(c) he shall, on the first sale on a prescription, take and keep a
copy of it and, on the occasion of each sale thereon, he 
shall enter on the prescription the date of the sale and 
shall also sign and seal it; and

(d) any other conditions that may be contained in his lice

VII.—Conditions

on

nee.

relating to prescriptions.

in accordance with the following condition™!*®tUl°ner
rugs other than 
otherwise than

(1) the prescription Bhallbe i

2 X?.
trtd aS of tSlufto heTuptlSS1 

provided that where the medicine lhe Pres^ption
proscription is a proprietary medTcine .vJW8* on the 

iL“ “»“* »<

prcseriber
(3) a registered dentist shall give n 

purpose of dental treatment 
uental treatment only”-

for the purpoToUmatmeTt ofaniS * ^SCriPtio« 

“for animal treatment only”. 1 and shall

“d
and

only 
mark it
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VIII.—Accounxs.

V, iiV6ry approfod practitioner shall maintain an account, in Form
n.°‘ 3 aPPendcd to these rules in respect of manufactured drugs
other than prepared opium possessed by him for use in his practice and 
tmeh account shall be open to inspection by any officer of the Excise 
Department not below the rank of Inspector.'

26. Every licensed dealer or licensed chemist shall maintain a written 
record of every sale effected by him of the manufactured drugs other than 
prepared opium in Form no. D. D. 3 appended to these rules.

IX. Approval, authorization, licenses and permits.

27. (1) The Commissioner may for the purposes of sub-clause (v) 
of clause \ of rule 2, approve any person engaged in medical or veterinary 
practice.

(2) The Collector may, for the purposes of sub-clause (m) of clause (b) 
of rule 2, approve any person possossod of the qualification specified in 
that sub-clause.

28. The Collector may, with the sanction of the Commissioner, by 
special order, authorize any approved practitioner in managing or supervising 
charge of a hospital or dispensary to possess, import or transport manu­
factured drugs other than prepared opium, in such quantity and in such 
manner as may be specified by him in that order Form no. D..D 5.

29. The Commissioner may, by special order, authorise any person to 
export manufactured drugs other than prepared opium subject to such 
conditions, if any, as may bo specified in that order.

30. (1) The Collector of the district may graut to any person a dealer’s 
licence in Form no. D D. 1 apponded to these rules permitting him to manu­
facture, possoss and sell manufactured drugs other than prepared opium 
subject to the provisions of rules 3 and 21 and to the conditions of the 
licence. Such licence shall be valid only in Orissa.

a chemist’s licence in Form(2) The Collector may grant to any person 
no. D.D. 2 appended to these rules, permitting him to manufacture, 
possess and sell manufactured drugs other than prepared opium subject to 
the provisions of rules 3, 4 and 23 and to the conditions of the licence.

(3) A fee of Re. 1 (one) shall be levied for the grant of any licence 
under sub-rule (1) or (2).

31. The Commissioner may grant to any licensed dealer or licensed 
chemist an authorisation for the import of manufactured drugs other than 
prepared opium not exceeding the quantity which such dealer or chemist 
may lawfully possess.

32 When an authorisation has been granted under rules for th<* time
of British India outside the Povince ofbeing in force in any part
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other than preparedOrissa, to any person to import manufactured drugs opium from Orissa into such part of British India, such person shall present
such authorisation to the Collector of the district who shall enter therein 
the period for which the authorisation is to remain in force and the route 
by which and the person (if any) in whose charge the consignment .is tio 
be conveyed and the number and description oi the packages and .shal

countersign the authorisation.
S3, (l) The Collector may grant to any licensed dealer or licensed 

chemist a pass in Form no. D.D. 4 appended to these rules for the trans 
port of manufactured drugs other than prepared opium not exceeding the 
quantity which such dealer or chemist may lawfully possess:

Provided that a licensed dealer selling manufactured drugs other than 
prepared opium to another licensed dealer or licensed chemist may grant 
a permit m the said Form for the transport to the buyer of such drugs.

Collector(2) When granting a pass under sub-rule (1) the 
shall give intimation of such grant in Form no. D.D. 4 appended to these rules 
to the Collector of the district —which the transport is to he made and

keep

Licensed dealer

in hie office a copy of the permit granted.with him

34. (1) Subject to any directions that the Commissioner may give - in 
this behalf the officer who has granted a licence to or has by order approved 
or authorised any poison under these rules—

(i) if such person has—
(a) failed to pay any duty or fee payable by him, or .
(b) by himself or by any servant or person acting on his behalf

committed any breach of the conditions of such licence or 
order or of these rules, or

(c) been convicted of any offence under the Act, or under the
law for the time being in force relating to excise revenue* 
or of any criminal offence; or

(if) if it is a condition of such licence or order that it 
cancelled or suspended at the will of such officer; or

(«t) in any other case not falling either under clause (t) or clause 
after giving to such person fifteen days’ notice; and shall 
such licence or order within fifteen days of the receipt of 
from such person that he desires to surrender the same.

(2) When such licence or order is cancelled or suspended such person 
shall forthwith make over to the Collector all manufactured drugs other 
than prepared opium then in his possession. 6 •

35. In case of breach of any of the 
w ho granted the licence may, in lieu of 
licence, imposo a penalty not 
such breach.

may bG

CO
cancel 

a notice

conditions of a licence the 
cancellation

exceeding two hundred
officer 

or suspension of the 
rupees for every
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X.—Disposal of Drugs and Confiscated Articles.

86. The Collector shall cause all manufactured drugs other than 
prepared opium made over to him under sub-rule (2) of rule 34 to be examined 
by the Chemical Examiner or by such other officer as the Commissioner, 
may direct. If any such drugs are certified by such officer to be fit for 
use the Collector may sell them to any dealer or chemist licensed under 
these rules or under any corresponding rules for the time being in force in 
any other part of British India or to any person authorised by an order 
under rule 28 or any corresponding rules in force as aforesaid. The sale- 
proceeds of such drugs shall be paid to the person whose licence has • been 
cancelled or suspended. The Collector may require any licensed dealer 
or chemist to purchase at such price as the Collector may direct any 
quantity of such drugs not exceeding such quantity as the Collector may 
determine to be ordinarily saleable by him in two months. If any such 
drugs are certified by the officer aforesaid to be unfit for use the Collector 
shall cause them to be destroyed.

Note.—All manufactured drugs other than prepared opium and all other articles 
confiscated under the Act in connection with any offence relating to these rules shall be 
disposed of in accordance with the rules framed under section 85 of the Dangerous Drugs 
Act, 1980, which are for the time being in force.

XI.—Issue of Subsidiary Orders.

37. Subject to the'provisions of tho Act and of these rules, the Com­
missioner may from time to time give such -directions as he may think fit 
for the purpose of carrying out the provisions of theso rules.

XII;—Exemptions.
38. All preparations containing not more than G-2 per cent of 

morphine or 0-1 per cent of cocaine and any preparation which the Gover­
nor-General in Council may by notification in the Gazette of India made 
in pursuance of a finding under Article 8 of the Geneva Convention 
declare not to be a manufactured drug, may be imported, exported, trans­
ported, possessed and sold without restriction.

.. 39. For the purposos of these rules, the Collector shall be deemed to 
be subordinate to tho Commissioner. Any order of the Collector under 
these rules’shall be liable to be modified or cancelled by the Commissioner 
either on an appeal by the party aggrieved or otherwise.

[“ The Bihar and Orissa Morphia Rules” published, under the notification of the Govern­
ment of Bihar and Orissa no. 114S0-F., dated tho 16th August 1918, published on pages 
1288-1295, Barb II of the Bihar and Orissa Gazette dated, the 21st August 19IS, as subse­
quently amended and Madras Manufactured Drugs Rules, 1932, published under Madras 
Government notification no. 203, dated the 29th April 1932, as subsequently amended aro 
hereby cancelled so far as they apply to tho Province of Orissa.]
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APPENDIX-

Eokm D. D. 1-
Licence granted to a EOT*

[See rule 23(l)of ^.D.
Number of licence.
Name and description of the person licensed. 

Residence of tbe person licensed.
Place of business of tbe person licensed.

described above is hereby authorised by the Collector
0f .......................... to manufacture, possess and sell otherwise. than
on prescription * 'dangerous medicinal drugs from the date of thU licence 
to the 31st day of March 193 , subject to the following conditions . -

COSD1TIOSS.

The person

1. The licensee shall be bound by the provisions of the Dangerous. 
Drugs Act, 1930, the rules made by the Government of Orissa under 
sub-section (2) of section 8 of the Act, and any additional general or 
special rules which may be made from time to time.

II This lioencc extends—

(1) to the manufacture of medicinal opium from opium which the
licensee is lawfully entitled to possess,

(2) to the manufacture of any preparation containing morphine
diacetylmorphine or cocaine from morphine, diacetylmor- 
phine or cocaine winch the licensee is lawfully entitled 
to possess, and

(3) to the possession and sale otherwise than on prescription of *
dangerous medicinal drugs.

HI* The licensee shall not have in his possession at any one time__
(a) opium derivatives other than prepared opium containing in the

aggregate not more than *.......................of either morphine
or diacetylmorphine or both;

(b) coca derivatives containing in the
..................of cocaine;

aggregate not more than *

(c) coca leaf up to *
(ti) medicinal hemp up to * in the case of extract and*

.............. in the case of tincture;
(c) any other narcotic substance declared to be 

drug up to * , c a manufactured

* To bo fixed by Collectors according to requirements within prescribed limit,.
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Ho shall obtain his supplies of drug3 from a licensed dealer 
m the province of Orissa or from a dealer licensed under the corres­
ponding rules for the time being in force in any other part of British 
India or by manufacture from drugs which he is lawfully entitled to 
possess subject to the provisions of Condition II of this licence. The 
liccnsoe shall not receive or have in his possession drugs otherwise obtained. 
In the case of imports of manufactured drugs other than prepared opium 
from any part of British India outside the province of Orissa, the licensee 
shall first apply to the Collector stating the name and address of the firm 
from which he wishes to purchase the drugs, the description of the drugs 
with their bulk weight and drug contents and obtain an import authoriza­
tion before he indents for the drugs. If the Collector is satisfied that 
the drugs are required solely for medicinal purposes and that the licensee 
is authorized to possess the quantity of the drugs required he will grant 
an import authorization.

IV. The transmission of dangerous medicinal drugs by inland post 
by the licensee for medicinal purposes is permitted subject to the following 
conditions :—

(1) only the parcel post shall be used;
(2) the parcels shall be insured;
(3) the parcels shall be covered by permits which shall, in the case

of transmission to a district within the province of Orissa, 
be issued by the Collector of that district and in other cases 
by the proper authorities in the Province or State to which 
the parcels are addressed;

(4) the parcels shall be accompanied by a declaration slating the
names of the consignee and the consignor, the contents of 
the percels in detail, the number and date of the permit 
covering the transmission and the number of the licence 
held by the consignee; and

(5) the consignee shall show distinctly in his account books the 
of the consignor and the quantity of drugs sent toname

him from time to time by post.

V. The licensee shall not manufacture, possess, or sell dangerous 
medicinal drugs in virtue of this licence, at any place except his place 
of business specified above.

VI. The licensee shall mark every package or bottle containing 
dangerous medicinal drugs with the percentage or proportion or amount 
of opium, connabis iridica, morphine, diacetylmorphine, or cocaine 
contained in the drugs.

VII. (1) The licensee may soil otherwise than on prescription 
dangerous medicinal drugs only—

(a) to another dealer or chemist licensed under the rules made by 
the Government of Orissa under sub-section (2) of section 8

i
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under the corresponding 
part of. Britishof the Dangerous Drugs Act, or 

rules for the time being in force in any 
India outside the province of Orissa;

(b) to an approved practitioner for use in his practice;
(r) to an approved practitioner in charge of a hospital or dispen­

sary for use in the hospital or dispensary:
Provided that the drugs shall not be delivered to any person

licensed or otherwise authorized to be in possession of the 
drugs who purports to be sent by or on behalf of a person 
so licensed or authorized, unless an authority in writing, 
signed by the person so licensed or authorized, to receive 
the drugs on his behalf is produced and unless the licensed 
dealer is satisfied that the authority is genuine:

not

Provided further that he shall not in any case dispense more than 
prescription prescribed by an approved practitioneronce a 

for bis own use.
(2) Such drugs shall be sold only in packages or bottles plainly 

marked with the amount of the drugs in each package or bottle.
(3) Anv preparation, admixture, extract or other substance contain­

ing such drugs shall be sold only in packages or bottles, plainly marked—
(a) in the case of powder, solution or ointment, with the total

amount thereof in each package or bottle and the percentage 
of the drug in the powder, solution or ointment; aud

(b) in the case of tablets or other articles with the amount of tho
drug in each article and the number of articles, in each 
package or bottle.

(4) The licensee shall not bo a party to the transport of any danger­
ous medicinal drugs from one licensed dealer’s shop to another or to any 
licensed chemist’s shop in the province of Orissa unless it is covered bv 
n permit grmed by tie Collector ot tbc to,lot to trhich tko trooepoi

ILTpo'rJ ? ,h"P lt'
VIII. The licensee shall,other officer duly authorized by him, deUveVnp his uSee^M'^mendmm 

or for tbc issue of a iresh licence. 1

IX. The licensee shall maintain true accounts of all 
Form D. D. *3 showing, in respect of each receipt the smirr-n F Sactl.ons m 
the quantities received and in respect of each issue iVm -°E an<*>dd„„ .1 tlo person^to
shall show separately the quantity of opium used in tho ^ taccounts 
medicinal opium aud the quantity of morphine dh, manufacture of 
cocaine used in the manufacture of preparations ’ dllac%lmorphme, or 

■ diacctylmorphinc, or cocaine. Such accounts shall ^ aiDlng morphine, 
losi than two years from the date of the last entrv in ,Lpr°Servcd £or

j 111 lne accounts.

the name and

not



fart III.] THE ORISSA GAZETTE APRIL 30, 1937/ 187

X. The licensee shall furnish periodically to the Excise and 
0ulcers such statistics as they may require from time to time.

XT. The licensee shall file, in support of his accounts of receipts, the 
Customs receipts for duty paid, or the invoices of supplies obtained 
otherwise than by import by sea, and in support of his accounts of issues, 
a receipt from each person to whom an issue is made or the order on 
which such issue is made. Accounts of transactions under this licence 
shall be kept separate from those maintained by him under any other 
licence. At the end of each month totals should be struck showing 
separately the issues to (a) licensees including approved practitioners who 
hold licences, and (b) approved practitioners and others authorized to 
possess dangerous medicinal drugs.

XII. Stocks of dangerous medicinal drugs and all accounts and 
records of transactions under this licence shall be open to inspection by 
an officer of the Excise Department not below the rank of Sub-Inspector.

XIII. An inspection note-book with pages numbered consecutively 
shall be maintained for the use of inspecting officers and shall be handed 
over to tho Excise Inspector of the circle or to any officer authorized by 
him to receive it on a receipt being given therefor. The book shall be 
preserved in good condition and handed over to the Excise Sub-Inspector 
at the end of the period for which the licence is in force.

XIV. In case of breach of any of the conditions of the licence, the 
Collector may cancel or suspend the licence or in lieu thereof impose a 
penalty not exceeding one hundred rupees.

XV. The imposition of a penalty or tho cancellation or suspension 
of the licence under the foregoing condition shall not operate as a bar to 
prosecution for any offence which may have been committed under the 
Dangerous Drugs Act, 1930.

XVI. If the licensee shall have in his possession on the expiry, 
cancellation, or suspension of his licence, any raw opium or dangerous 
medicinal drugs ho shall deliver them up to the Collector.

XVII. The licensee shall be bound to purchase in such quantity 
not exceeding that which he is likely to sell in two months, and at such

the Collector may direct, any dangerous medicinal drugs 
that may be delivered up to the Collector by any other licensee whose 
licence has expired or has been cancelled or suspended.

XVIII. All preparations containing not more than 0-2 per cent of 
morphine or 0-1 per cent of cocaine and any preparation which the 
Governor-General in Council may by notification in thq Gazette of India 
made in pursuance of a finding under article 8 of the Geneva Convention 
declare.not to bo a manufactured drug, may be imported, exported, 
transported, possessed and sold w'ithout restriction.

XIX. Codeine and dionin may be imported, exported, transported, 
possessed or sold without restriction unless the quantity involved in any 
transaction or possessed at any one time exceeds one pound.

day of

Revenue

rates as

193 .Dated the 
District Collector
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Pors D. D- 2--5srrsr« sa chemist for the
medicinal drugsLicence granted to 

on prescription of dangerous 
coca derivatives.* and 30 (2) of M.D. rules.]

rule 23 (2) of D.D. rules[See
Number of licence.
Name and description of the person

His residence.

licensed.

His place of business.
The person described above is hereby authorized by 

to manufacture, possess and sell dangerous 
other than coca leaf and coca derivatives* on prescription from tho date 
of this licence to the 31st day of March 193 subject to the following

the Collector of 
medicinal drugs

conditions:—
CONDITIONS.

1. The licensee shall be hound by tho provisions o! tho Dangerous 
Drugs Act, 1930, the rules made by the Government of Orissa under 
sub-section (2) of section 8 of the Dangerous Drugs Act and any 
additional general or special rules which may be made from time to time.

II. This licence extends—
(1) to the manufacture of medicinal opium from opium which the

licensee is lawfully entitled to possess ;
(2) to the manufacture of any preparation containing morphine,

diacetylmorphine or cocaine* from morphine, diacetylmor- 
phinc or cocaine* which the licensee is lawfully entitled to 
possess; and

(3) to the possession and salo on prescription of dangerous 
medicinal drugs other than coca leaf and coca derivatives.*

HI. The licensee shall not have in his possession at any one time—
(a) opium derivatives other than prepared opium containing

aggregate not more than 
or diacetylmorphine or both;

(b) coca derivatives containing in the aggregate not more than
t of cocaine *

(c) medicinal hemp up to
and

^ in the 
t of cither morphine

t in tho
+ in the case of tincture; 

(d) any other narcotic substance declared 
drug up to

case of extract

to be a manufacturedt.

* Tho words “ other than coca leaf and coca derivatives ” should be deleted in 
of a licence granted under rule 18(a) for the sale of ail dangerous medicinal drugs. 

To be fixed by Collectors according to requirements within prescribed limits.
case
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He shall obtain his supplies of drugs from a licensed dealer in the 
province of Orissa or from a dealer licensed under the corres­
ponding rules for the time being in force in any other part of British 
India or by manufacture from drugs which he is lawfully entitled to 
possess subject to the provisions of Condition IT of this licence, 
licensee shall not receive or have 
obtained. In the case

The
in his possession drugs otherwise 

of imports of dangerous medicinal drugs other than 
coca leaf and coca derivatives* from any part of British India outside the 
province of Orissa, the licensee shall first apply to the Collector 
stating the name and address of the firm from which he wishes to 
purchase the drugs, the description of the drugs with their bulk weight 
and drug.contents and obtain an import authorization before he indents 
for the drugs. If the Collector is satisfied that the drugs are required 
solely for medicinal purposes and that the licensee is authorized to possess 
the quantity of the drugs required he will grant an import authorization.

IV. The transmission of dangerous medicinal drugs other than coca 
leaf and coca derivatives* by inland post by the licensee for medicinal 
purposes is permitted subject to the following conditions :—

(1) only the parcel post shall be used ;

(2) the parcels shall be insured ;

(3) the parcels shall be covered by permits which shall, in the
case of transmission to a district within the province of 
Orissa, be issued by the Collector 
and in other cases by the proper authorities in the Province 
or State to which the parcels are addressed ;

(4) the parcels shall be accompanied by a declaration stating the
names of the consignee and the consignor, the contents of 
the parcels in detail, the number and date of the permit 
covering the transmission and the number of the licence 
held by the consignee; and

(5) the consignee shall show distinctly in his account books the
name of the consignor and the quantity of drugs sent to 
him from time to time by post.

V. The licensee shall n.ot manufacture, possess or sell dangerous 
medicinal drugs other than coca leaf and coca derivatives* in virtue ot this 
licence, at any place except his place of business specified above.

of that district

VI. The licensee shall mark every package or bottle containing
coca leaf and coca derivatives *dangerous mediciual drugs other than 

with the percentage or proportion or amount of opium, cannabis indica, 
morphine, diacetylmorphine, or cocaine contained in the drugs.

* The words “ Other than coca leaf and coca derivatives'" should be deleted in case 
of a licence granted under rule 18(a) for the sale of all dangerous medicinal drugs.

I
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VII. The licensee may sell dangerous medicinal drugs other than 
coca leaf and coca derivaties* only on prescription and subject to the

following conditions, namely :—
(a) he shall sell the drugs in such quantity and for use of such 

person only as may be specified in the prescription :
once on a prescription, unless it 
an approved practitioner stating 

what intervals of time and

(b) he shall sell the drugs only 
bears a superscription by 
that it is to be repeated and at 
how many times it is to be repeated:

Provided that if it appears that the drugs have already been sold 
on the prescription three times or such number of times less 
than three as the prescription is required to be repeated 
or that the interval spe .-ified in the superscription has not 
elapsed since it was last dispensed, he shall not sell the 
drugs on such prescription except on a further superscrip­
tion in that behalf by an approved practitioner:

Provided further that he shall not in any case dispense moie than 
once a prescription prescribed by an approved practitioner 
for his own use ; and

(r) he shall, on the first sale on a prescription, take and keep a 
copy of it, and, on the occasion of each sale thereon, ho 
shall enter on the prescription the date of the sale and shall 
also sign and seal it.

VIII. A prescription for the supply of dangerous medicinal 
other than coca leaf and coca derivatives * 
conditions:—

drugs
shall comply with the following

(1) the prescription shall be in writing, shall be dated and sigued
by the approved practitioner with his full name and address 
and qualifications and shall specify the 
the person for whose 
total

name and address of 
is given and thethe prescription

amount of the drug to be supplied on the prescription, 
provided that where the medicine to be supplied on the 
prescription is a proprietary medicine it shall he 
to state the amount of the medicine to be supplied;

(2) a registered dentist shall give a prescription only for the 
purpose of dental treatment and shall mark it ~ 
dental treatment only” ; and

• 3) a registered veterinary 
for the

use

sufficient

For local

surgeon shall give a prescription only
purpose of treatment of animals and shall mark it 
nimal treatment only ”.“For a

* The word3 "other than coca leaf and coca derivatives” should be deleted in c&39i 
of a l'cenee granted under rule 1S(q) for the sale of all dangerous medicinal drugs.
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the issue of a fresh licence.

X. ihe licensee shall maintain true accounts of all transactions in 
Form D. D. 3 showing in respect of each receipt the source of supply- 
and the quantity received and in respect of each issue the quantity issued, 
the name and address of the person to whom it is issued and the name 
of the practitioner on whose prescription it is issued. The accounts shall 
show separately the quantity of opium used in the manufacture of 
medicinal opium and the quantity of morphine, diacetylmorphine, or 
cocaine used in the manufacture of preparations containing morphine, 
diacetylmorphine or cocaine. Such accounts shall be preserved for not 
less than two years from the date of the last entry in the accounts. 
Accounts of transactions under this licence shall be kept separate from 
those maintained by him under any other licence.

XI. The licensee shall furnish periodically to the Excise and Revenue 
officers such statistics as they may require from time to time.

XII. The licensee shall file, in support of his accounts of receipts* 
the customs receipts for the duty paid or the invoices of supplies obtained 
otherwise than by import by sea, and, in support of his accounts of issues, 
copies of the prescriptions on which such issues are made.

XIII. Stocks of dangerous medicinal drugs other than coca leaf and 
derivatives* and all accounts and records of transactions under thiscoca

licence shall be open to inspection by an officer of the Excise Department 
not below the rank of Sub-Inspector.

XIV. An inspection note-book with pages numbered consecutively 
shall be maintained for the use of inspecting officers and shall be handed 
over to the Inspector of the circle or to any officer authorized by him to 
receive it on a receipt being given therefor. The book shall be preserved 
in good condition aud handed over to the Excise Sub-Inspector at the end 
of the period for which the licence is in force.

XV. In case of breach of any of the conditions of the licence, the 
Collector may cancel or suspend the licence or in lieu thereof imposo a 
penalty not exceeding one hundred rupees.

XVI. The imposition of a penalty or the cancellation or suspension 
of the licence under the foregoing condition shall not operate as a bar to 
prosecution for any offence which may have been committed under the 
Dangerous Drugs Act, 1930.

XVII. If the licensee shall have in his possession on the expiry
raw opium or dangerouscancellation or suspension of his licence any 

medicinal drugs other than coca leaf and coca derivatives*, he shall debver 
them up tf> the Collector.

* Tho word3 " Other than coca leaf and coca derivatives " should be deleted in case 
of a licence granted under rule 18(a) for the sale of all dangerous medicinal drugs.
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XVIII The licensee shall he bound to purchase in such quantity 
not exceeding that which he is likely to sell in two months, and at such 
rates as the Collector may direct, any dangerous medicinal drugs other 
than coca leaf and coca derivatives*, that may be delivered up to the 
Collector by any other licensee whose licence has expired or has been 
cancelled or suspended.

XIX. All preparations containing not more than 0-2 per cent of 
morphine or 0-1 per cent of cocaine and any prcpaialion which the 
Governor General in Council may by notification in the Gazette of India 
made in pursuance of a finding under article 8 of the Geneva Convention 
declare not to be a manufactured drug, may be imported, exported 
transported, possessed and sold without restriction.

XX. Codeine and dionin, ., may he imported, exported, transported
possessed or sold without restriction unless the quantity involved i 
transaction or possessed at any one time exceeds one pound.

Dated the

District.

m any

day of 193 .

Collector.

caes
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FORM D. D. 3,:
i

Form of accounts to be maintained by D. D. 1 and 
D. D. 2 licensees.

4
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Form

Form of accounts to be maintained by.

[Sec Rules 3 9(2)

I Opium derivatives other than
i

1!I
Opium in the form of j Morphine, pure morphine, I 
tinctures, extracts and such ■ salts of morpliiue and such 
other preparations con- , preparations containing . 
taming more than 0'2 per i more than 0‘2 per cent of . 
cent of morphine, as are morphine as are made ! 
made direct from opium, j direct from morphine. I

I
|!

• Particulars of transac- 
i lions: receipts, issues, 

total, balance, etc.
1

I

I! s
2 3 ig> i | i 

a! *
i S e 'w J c

I * 5= ■4J i2a •w.1 is !
o os-

1 ! l* M 'I I« 1 A
2& 2 =5 Q P!

1 T2 S 4 5 6 7 | 8 9 10
■

LD. OZ. GE. LB. OZ. GI. |i ;Lp. OZ. GR. jl.B. OZ.~GR.1 |LB. OZ. GR LB. OZ. OR.
Stock on baud 1 ii

j Receipts 

| Total

1

1

...
iI

Balance ...
! ;i I

i

v
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D. D. 3.

D. D. 1 and D. D. 2 licensees.

and 20 (2) of the D.D. rules and 25 and 26 of M.D. rules.]

prepared opium. Coca derivatives.

Diftcefcyl-morphine (d.i a- 
morphinc, heroin) pure 
diacetyl-morpliinc. salts of 
diacetyl-morplune and all 
tho preparations containing 
dlaccty 1-morphine.

i Cocaine, pure cocaine, salts 
; of cocaine, and such 

preparations containing 
more than 01 per cent of 
cocaine as are made direct 
from cocaino.

Cocaines such preparations 
containing more than if l 
per cent of cocaine as are 
made direct from coca 
leaves.

-2 | 'a 1 ii
9

■e £3 cd 21 3 2 c3.2 o

8o 0

f: £ I :3 ** 5G la£M aa :2cn
u P p i pwa

p np p o

! 19 ;! 21201817161513 141211
■

i ll.B. OZ. OR. |LB. 01. CR.LB. 0». OR.'LB. OZ. OR.LD. OZ. OR. ILIU OZ. OR. LB. OZ. OR. LB. OZ. OR.

; *
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OtherMedicinal hemp.

Benzoylmorphine 
and all other esters 

of morphine and 
their salts and 
preparations.

Tinctnre of hemp.Extract of hemp. i
ii Particulars of frame- j 

, tlons: receipts, issues, 
total, balance, etc.j !

I 1 inj ag8 d

! i ?
! 2 *
: 5

£j
£I I o « p.i% o o

5
a

ft au is sn i o
5 *5§ 1 3 P X

u %
ft j A

3 3'S ' ft n O'

*ri 1 2 i 22 23 24 ; 25 S 2326 27 29
I

iI LD. OZ. GR. LB. OZ. GR. j LB. OZ. GR.! LB. OZ. GR. LB. OZ. GR.
1

i Stock on hand I
I

; Receipts... ... i
i

;| Total ...
!

Issues ... 

I Balance...
i

!!

“***'" •assssjas'asa * medietas! opium and the quantity of
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S’g'3
c3 _ .M c,

narcotic aubBtancc3 dcclarcfl to be manufactured drugs. oi)
rSi ■c-Sfig Uj

O

aell s e s
SIDiliydrocodeinone 

(dicodide) and 
its salts and 
preparations.

Dihy dromorphi nc 
(dilandide) and 

its salts and 
preparations.

Dihydro-oxy- 
codeinone (Eucodal), 

its salts and 
preparations.
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Form D. D. 5.

[See rule 22 of D.D. rules an..
Order under rule 22 of the Dangerous Drugs manufactured Drugs Rules made by the Government of Orissa 

sub-section (2) cf section 8 of the Dangerous Drugs Act, authorizing 
an appioved practitioner in managing or supervising charge of a hospital 
or dispensary to possess, import and transport dangerous medicinal drugs.

d 28 of M.D. rules.]
rules and 28 of the 

under

District
Number of authorization in Register
Name of approved practitioner 

, resident of approved practitioner in, anLocality
. hospital ,

managing or, supervising charge of a dispensary
hereby authorized to possess, import and transport dangerous medicinal

, , •, hospital
drugs for use for medicinal purposes only m the sam a^ensary 

to the 3st March 19 .
It is required of the holder of this, order as a condition of its 

remaining in force that he duly and faithfully perform and abide by the 
following conditions:—

I. That he do not transfer this order to any other person.

II. That ho use dangerous medicinal drugs for medicinal purposes 
only and only in the premises for which this order is 
granted and that he do not use dangerous medicinal drugs 
in any other place without a separate order.

is

from

That he do not sell dangerous medicinal drags to anyone.111.

IV That he do not obtain dangerous medicinal drugs
licensed chemist on his own prescription, but that he 

obtain all dangerous medicinal drugs to be possessed under 
this order from a dealer licensed under the rules made by 
the Government of Orissa under sub-section (2)
8 of the Dangerous Drugs Act or under 
rules for the time being in force in 
India outside Orissa.

from

of section 
corresponding 

any Part of British
V. That i! he desires to import or transport dangerous medicinal 

drugs from any place in British India to the premise 
named herein ho obtain on each occasion on whiZ ho
desires so to import or transport dangerous medicinal dr

Chief Medical Officer
the countersignature of the Civi1 Surgeon

Superintendent of the 
inary Department

ugs

Civil Veter-
on his indent for the 6ame.
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VI. That he do not store any dangerous medicinal drugs to be used 
under this order in any premises other than those named 
herein.

VII. That he keep an account of all dangerous medicinal drugs 
received and used by him that he at all times afford facility 
for the inspection of such account and of his stock of 
dangerous medicinal drugs by the Collector, the Civil 
Surgeon, the Superintendent of Excise, or any officer 
authorized by the Collector or the Civil Surgeon, to inspect 
the same.

Collectorate of
10The

Collector.

[The previous notifications o'f the Governments of Bihar and Orissa and Madras, 
the subject, are cancelled.]on

Secretary to Government of Orissa.
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GOVERNMENT OF ORISSA. 

Notification.
1937.The

I. (a) In exercise of the powers conferred by the 
provisions specified below of the Dangerous Drugs Act (II of 
1930), as subsequently amended, the Government of Orissa arc 

pleased to make the following orders, under:—
1. Sub-section (1) of section 22.—To authorize the 

Superintendent of Excise and Salt.
2. Sub-section (i) of section 23.—To authorize all officers 

of the Depatment of Excise and Salt, Customs or Police Depart­
ment not below the rank of Sub-Inspector.

No.

3. Section 30.—To invest Inspectors and Sub-Inspectors 
of Excise and Salt with the powers of an officer in charge of a 
police-station for the investigation of offences under the Act.

4. Sub-section (2) of section 34.—To authorize the Sub- 
divisional Magistrate of Angul and the Superintendents of 
Excise and Salt of all districts to exercise the powers.

5. Rule 4 of the Dangerous Drugs (Import., Export and 
Transhipments) Rules, 1933.—To permit 
opium or hemp personally into Orissa.

6. Conditions specified in column 3 of the Table to ride 4 
of the Dangerous Drugs (Import, Export and Transhipments) 
Rides.—To empower the Commissioner of Excise to grant 
authorization required for the import of dangerous drugs.

traveller to import

7. Rule 4 of the Dangerous Drugs (Import, Export and 
Transhipments) Rules, 1933.—To authorize the Collector of the 
district from which any consignment is to be despatched, to grant 
export authorization required by the said Rule for the export of 
dangerous durgs other than coca leaf.

[The previous notifications issued by the Governments of Bihar and Orissa and 
Mad.as relating to the subject of the above rules are hereby cancelled.]

Secretary to the Government of Orissa.

£.
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GOVERNMENT OF ORISSA. 
Notification.

The 1937.
.—In exercise or the power conferred by rule 5 of the 

Central Opium Rules, 1931, the Government of Orissa are pleased 
to prescribe the following rules for the manufacture and sale of 
opium mixtures, namely :—

(1) Any person may manufacture opium mixtures for his
own consumption and not for sale from opium 
lawfully possessed by him in accordance with rules 
made by the Provincial Government under section 5 
of the Opium Act, 1878, for his own consumption.

(2) Any person who has been granted a druggist's permit
by the Collector under rules framed under section 
5 of the Opium Act, 1878, may manufacture opium 
mixtures from opium lawfully possessed by him.

[Notification no. 7333-L. S.-G., dated the 80th September 1936, issued by the 
Government of Bihar and Orissa, is hereby cancelled.]

No.

Secretary to the Government of Orissa.
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law and commerce 
department.The 26th April 1937.

Under theNo. 3029—F-75/37-L.S.-G.—
provisions of section 20 of the Indian Forest NOTIFICATIONS.

The 25th April 1937.

No. 3842-Com.—It is hereby notified 
for general information that Mangalore i* 
declared free from cholera and that the exist­
ing regulations for the prevention of tho 
introduction of cholera by sea which wero 
enforced in the ports of Orissa against vessels 
arriving from Mangalore are withdrawn.

The 25th April 1937.

No. 3870-Com.—It is hoicby notified 
for general information that Cuddalore h 
declared fiee from cholera and that the exist­
ing regulations for tho prevention of the 
introduction of cholera by sea which wero 
enforced in the ports of Orissa against vessels 
arriving from Cuddalore are withdrawn.

C. G. NA1R, 

Secretary to Government.

Act, 1927 (Act XVI of 1927), the Govern­
ment of Orissa are pleased to dechrc that the 

the district of Puri, theforest situate in 
limits of which arc specified below and the

20*72 acres,approximate area of which is 
shall be reserved forest with effect from the
1st June 1937.

This forest will be known as tho Banker 
The limits of the said reserved 

forest are the fines marked in green on a copy 
of each of the 16" = 1 mile cadastral maps of 
the village Eaipara, zila Banpur, which have 
been signed by the Collector of Puri and 
deposited in his record room.

Ecserve.

E. B. WOOD,

Secretary to Government.

r
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i

The Cuttack Central Co-operative Rank,: Limited, Balance Sheet as on 31st December 1935.
Capital and Liabilities.A Properties and Assets.

o 6Particulars. Amount. GTotal.! i Particulars..2 Amount. Total.£
S■t.

cn

21 3 4 5 6 7 8

Rs. a. p. Rs. a. p.Share Capital:—

(a) Authorised—

(i) 1,C00 Preference shares of 
Rs. 25 each,

(»*) 9,500 ordinary shares of 
Rs. 10 each.

1 Rs. a. p. Tb. a. p.

1 Land and building

Less depreciation at 5 per cent
5,075 4 0 

254 4 0
25,000 0 0

4,821 ' 0 0
l 95,000 0 0 1,20,000 0 0 Stock and Furniture:—

(i) Balance at the end of the 
year.

Less depreciation at 10 per cent
(Total depreciation up to date comes 

to Rs. 1,507-10-0).

2y

1,686 O' 0
(b) Subscribed—

(») 873 Preference shares of 
Rs. 25 each.

(ii) 7.374 ordinary shares of 
Rs. 10 each.

169 0 0 1,517 0 •21,825 0 0

73,740 0 0 95,565 0 0

3 Library:—

Balance at the end of the year
Less depreciation at 25 per cent ‘ ...
(Total depreciation up-to-date comes 
to Rs. 352-9-0).

(c) Paid up—

CO 873 Preference shares of 
Rs. 10 each.

(ii) 7,374 ordinary shares of 
Rs. S each Rs. 58,992 
Less call unpaid 11s. 22.

09 8 08,730 0 0
24 8 0 75 0 0

58,970 0 0 67,700 0 0

Reserve fund Investment:—
(i) In Provincial Bank’s shares
(ii) In Provincial Bank as fixed

deposit.

4
Reserve fund 21,200 0 02

5,200 0 0 
10,000 0 0Other funds:—

(0 Building fund ...

(«) Bad-debt fund ...

(ut) Dividend equalisation fund

3 15,200 0 0
8,500 0 0 

19,762 14 1

387 0 7J
f Specific Investments:—

Savings Bank Reserve Deposit in 
Provincial Bank.

5

28,650 4 8i 10,966 15 0
1

i I Cash Credit with Provincial Bank...}) 1,007 3 3
0 Other Investments:—

(a) In shares of the Reserve
Bank of India.

(b) In fixed deposit account
with Imperial Bank of 
India, Cuttack.

§ j Deposits :—
(a) Fixed—

(i) By Members 
(ii) By Non-membcra— 

Local 
Foreign 

(Hi) Societies

4,500 0 0

5,500 0 057,132 15 3 10,000 0 6

3,74,504 12 11 
13,209 11 0

3,G04 2 0 4,48,031 9 2

Land Purchased from Society 
members (at cost).

12,375 15 37

Investment in running Societies:—
(i) Overdue
(ii) Not-Overdue

8

4,01,551 10 0 
S0.609 15 5

. (b) Savings Bank—
(i) By Members

(ii) By Non-members (Local) ... 
(iii) Societies

Other Deposits:—

!
4,82,101 0 510,205 1 0 

75,742 8 7 
7,392 8 11

I

Investment held in suspense being 
the value of land purchased by 
Societies.

8,497 8 7093,340 3 0
V 6

r Cash credit with Radhanath Co­
operative Press Society.

4,601 3 010(i) Security deposit of staff ... i
(ii) Provident fund deposit ...

4,239 12 0 
12,308 2 0 16,007 14 0I ^

i
Investment in Liquidated Societies:—

(a) Loan
(b) Cash Credit

117 Interest due but not paid :—
(a) Due for the period from 1st j 

June 1935 to 31 December : 
1935.

(b) Interest due up to 31st May i 
1935 not paid till the close \ 
of the yeur.

21,130 5 0 
18,907 8 10 !

15,708 0 0
40,097 13 10

!17,041 12 91,333 12 9 i
12 Interest earned but not received: —

(a) Overdue including Rs. 9351-5-0 
due from liquidated Co­
operative Societies.

(&) Not overdue Including due 
on other investments.

88,001 7 0
22 0 0ft i Dividend unpaid:

39,640 13 0 1,27,702 4 09 | Dues payable to Federation :
(1) On behalf of Societies 3,282 14 0

Loan against fixed deposit 19,610 6 013

130 Outstandlug charges :—
532 70!(i) Salary of staff Advances recoverable from Indi­

viduals :—14
474 1 3(ii) Travelling allowance of staff 

allowance of i
I!203 6 0(Hi) Travelling 

Directors.

(-,'r) House Rent
(v) Provident Fund Contribution

(vi) Postage and Telegram
(tiii) Contingencies

. (pivi) Printing and Stationery •
(•*) Repairs and Renewals

I 1,088 13 7(i) From staff and others for 
Bank’s business.

(ii) From staff against Provi­
dent Fund.

(iii) From Execution Section ...
(io) From Liquidators
(p) From Liquidation Section 

for auction purchase of 
lands.

!
60 0 0 247 0 0:
15 8 6

J 214 7 632 6 3
1 2,785 12 0 

.30 0 0
17 15 9

I 4,306 : :18 0
1,381 12 004 7 3
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Cuttack Central Co-operativeThe properties and Assets.

ICapital and Liabilities.

! Amount. Total.particulars. Ig iI' Total. J !i \ 
i

Amount.Particulars.
ccis I 7 8___—

I 5 6tn

432
Its. a. p. Us. a.from Socie-i Advance Recoverable 

' ties: —Its. a- P 15Rs. a- P-] 1 Other Items :—
4,710 5 6contribution of j(i) Federation 

societies.

(if) Magazine Account

; (iii) For legal expenses

(jr) Agricultural Advance

2,579 0 0 
8 0 0 

305 0 0'- 
105 15 0 1

t») Provision for leave salary ...
(if) Income-tax Payable ... ;

(iii) Provisional Pay cut

(iv) Provisional travelling alio- !
wance cut.

(v) Suspense Account ... :

(«i) Rebate allowed by Federa­
tion on Federation contri-__ _ _
butlon of societies for • 
payment.

i ! 306 12 8 
8,127 15 7 

6 0 0

... |

13,ICO li

i931 G O 
1,094 4 0 j

l 1 iG ' Other Items:—5,026 9 0
119 2 0from; (a) Divident Receivable 

Reserve Bank of India.

j (6) Paid Accountant Contribution 
Recoverable.

»

335 10 0 453 12

1 : Bilk Payable :—
Falllmangal contribution for 1933 | 

payable to its creditor after | 
realisation.

£93 0 0 17 1 Stock in hand:—

(i) Saleable Forms ...

(ii) Saleable Stock ... 
(iii) Saleable articles ...

i
i

16S 5 1

' 64 13 0
13 Profit and loss account 

(Distributable):—

; Profit brought forward including 
non-distributable profit of last 
year.

Add net profit of the year

247 0 728 14 6i

46.833 15 lip
I

IS ! Ca3h and Bank Balance:—

I (i) With Honorary Treasurer ... !
I i

(ii) Permanent Advance

(iii) Current Account In Imperial ! 
Bank, Cuttack.

(iv) Savings Bank Deposit In i 
Imperial Bank, Cuttack. |

i
10,379 7 . 8

4,421 13 7 
40 0 0 

7,137 5 11

i
63.213 7 7f!

03.213 7 7$ Nil.L^st Profit not distributable being | 
overdue interest.:

11,064 14 765 11 1!6:1,213 714 Non distributable profit

iGrand Total 7,67,518 9 G... f Grand Total 7,67,518 9i

We hereby certify that to the tot of our belief and knowledge the Balance Sheet above ret forth represente the true ,nd MrKcl „r Baok.

H. C. BOSE, R. C. DAS, 
Honorary Secretary.Accountant.

I have audited the above Balance Sheet and liave obtained ail the information I have M-inir»t »• 
available to the share-holders, I am of opinion that the al>ovc Balance Sheet is properly drawn ,n, A iVm . my MP«ate audit note which should he road*
tot of my information and explanations given to me and as shown by the books of the Bank P *° 8shlb,t a tTO> «« correct view of the Bank'fuifS aecor,ling t^

ICUTTACK:
C. 9. PATNA1K,

Auditor, Co-operative Societies.JThe 23rd November 1936.

J5l

Ccttack : jr.d Published by V. M. Money, Press Officer, Govt
Pros?, O.G, J>--30l—3o 4-lvjf,


